CENTRAL ADMINISTRATIVE TRIBUNAL,

b s o o

Registration (O.A.) No. 38 of 1987

Prem Lal Bahal ? AR ;&pjliﬁﬁfjii

Versus

Divisionel Railway Manager, el
Northern Railwey, Allzhabad. Respondent .,

W

Hon'ble Ajay Johri, A.M.

By this applicéation,filed under Section 19
of the Administrative Tribunals Act XIII of 1985, the
applicant, Prem Lal Bahal, who is working as an Assistant |
Traction Foreman (%ﬁnning) (ATF(R)) on the Allahabad DivisiﬁJ.l
of Northern Reilw yfgs prayed for the relief that the
respondents be directed to pay to the applicant a sum of
Bs.950/~ for the period 9,9.1974 to 31.3.1976 in pursuance
of the Railway Board's circular of 29.9.1984.

25 The appllcant s case is that while he was
working as a Driver Gr.'C' he was promoted to work as A‘I‘F(R}
on 9.9.1974. According to him the personnel working 1n'th@

running side are entitled to count certain amount of tﬁeir_;




‘those who were posted to the running post during
In terms of this letter since the ap?licaﬂk:éﬁ#tJa
stationary post on 9.9.1974 he became antitledgﬁQEEtiu
payment. He made various representations but nﬁ-?ammfi

been made to him so far.

3 In their reply to the application the regjgjﬁg;_;
have said that the applicant is entitled for the benefiﬁ-ﬁfffé
running allowance (30 per cent of the basf:’pay af'Driﬁﬁrﬁﬁ;}f
pay scale) while fixing kk® his pay in the stationary p&ﬁtfl
They have further said that the applicamt has been given the
‘benefits in fixation of pay when he was posted as ATF(R).
They have further said that the applicant's case in regard
the payment of arrears is under process and he will be
given the dues as are admissible in terms of the Railway

Board's letter of 29.9.1984 at the earliest along with any

adjustments that may be necessary.

4, Railway Board's letter of 29.9.1984 is placed
as Annexure 'I' to the application. By this letter the

Railway Board after discussing the matter with the repraﬁsﬁaiJHJ

tatives of the labour decided as a2 negotiated settlement tﬁﬁt,ﬁh;
the Roilway Board's letter of 22.3.1976 relating to the e
treatment of running allowance as for various sPeclfied i
Fur?ﬂ5“ will be given effect to with effect from 1.1 lﬁ?@

in cese nf those running staff who were app@iﬁted on

fﬁ;&tatiﬂmar? pﬁﬁt during the period 1.1.1973 ta 3l,3 197§£;;_




9.9.1974, the date when he was appointed as ﬁrf-’(m.?
Railway Board's letter further says that the current f

It is this arrear that the applicant is representing that hﬁif

should be paid and the respondents inspite of their having

b

& There is no dispute about the fact that the applicant is
| entitled to get these arrears. It is only a question of the
;§‘$ respondents taking time to issue necessary orders. I feel
.g'%'g that the period of one year and six months after the submi-
%f;i séion of this reply should have been adequate period to make
'%?- these payments to the applicant. The Railway Board had ... /
" E§ F- | issued these orders on 29.9.1984 and it has already taken '_13f5€

a lot of time for the respondents to implement the Bqardts,;”i

directives,

% 4 foek

B On the above considerations anditﬁana'there'iéf

no dispute sbout the relief prayed for by the appliaaﬂt;i:_ o
direct that the dues, as admissible to the applicant ingﬁ;f*ﬁﬁ
of the Railway Board's letter of 29.9.1984, shaﬁlﬁ"ﬁ§.¥; _ |
to him within & period of two months frﬂm the date:§§;¥;f?




 will be subject to any adjt
Th-ﬂ appliﬂa'tiﬂn is 3llgwe_d in th&

as to costs.

Dated: September, 27, 1988,
PG.




